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Original i^DDlication No.

Jabalpur, this the 3rd day of Decent) or, 20 03

Hon'ble Shri M.P, Singh, Vice Chairman
Hon'ble Shri G. Shantiiappa, Judicial Menber

Raj Jumar Sin S/o •
Rani.Sagar Singh, Aged about
21 years, B/o, Vilalge-R&mpur
P.O. Piri Bazar, Distt. Lakhi-
Saray (Bihar) , ,, Applicant

(By Advocate - Shri V. !iripathi)

Versus

1. Uiion of India,
through its Secretary,
Ministry of Defence, Nev/ Delhi,

2. Ihe Director General/Chairman,
Ordnance Factory Board,
10-^, Shahid Khudiram Bose Marg,
Mclkata,

3. The General Manager,
Or dnanc e F,. c tor y, I tar si,

Distt, Hoshangabad,

4. ^ri Mahadeq vame.
Fb No, 16 98/40thB a ten.
Electrician,

5. Shri Sanj ay Malviya,
FS No, l6 96/40th Batch,
Fitter,

6 , Shri Parkas Churendra,
4lst Batch, Electrician Trade,

7, Shri Shailendra Jamne,
41st Batch, Electrician Trade)

8, Shri Raj Kimar, 42nd Batch,
Fitter Trade.

From SI, No, 4 to 8,r G/o, CSeneral
Manager, Ordnance Factory, Itari,
Distt, Hoshango-bad, ,, Respond en ts

(By Advocate - Shri Om Namdeo for respondents Nos, i to 3)

Order (orai)

By G. Shanthappa, Judicial Member -

The above Original Application is filed seeking the
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relief for direction to the respondents to appoint the

applicant in view of the call letter dated 20 .lO *2003 being

a preferential ri^t of the applicant and he has asked

further relief to direct the respondents to conduct a de-

novo selection in consonance v;ith the judgment of Supreme

Court rported in 1995 (2). SGG Page-1. He farther prayed for

directing the respondent No. 3 to prepare a institution/

factory wise/ year;wise seniority list of apprentices and

select them on the basis of said list without there being

any written examination or interview.

2. Ohe applicant Submits that he has conpleted

his training under the provisions of Apprenticeship A3t»

1961 from the establishment of respondait No. 3. He further

submits that after successful completion of training he has

beai awarded with the certificate issued by the National

Council for Vocational Training, According to him he is

qualified and he has not been selected for the post of

Chemical Proems Worker (Semi-skilled) . Since the applicant

could not get any order of appointment he has approached

this Tribunal for the reliefs as prayed in the OA, ihe

applicant submits that he has submitted rpresentations

Annexure A—6 dated 21.11.2003 and Annexure A—7 dated

24.11.2003, Since the said rpresentations are pending with

the respondents, he has approached this Tribunal for

direction •

3, In this view of the matter it would be appropriate

If we direct the respondoits to consider the rpresentat-

ions of the applicant and if he is found fit and is
,. . havequalified, he may be appointed as Ihey^pone in other cases.

— "^"-^^^tion is disposed of



* 3 *

directing the respondents to consider the case of the

applicant as pec Anne:^ure A-6 and iuinexure h-l prodiced

aLongwith the Original Application. They can decide the

representations in accordance v/ith the rules prescribed for

the post of Chemical Process Worker (Semi Skilled)# within

a  period of one month from the date of receipt of copy of

this order.

4. original Application stands disposed of accordingly

at the admission stage itself.

.cyshanthappa) (M.P. S^gh)
Ju&cial Member '\^ce Chairman
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